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T 53 TUBLISERS IN FART II SZCTIN 3(ii) OF THE GAZEIS OF MIDIA

GUVEENKENT OF INDIA
MINISTRY OF FINNCE
(PEPLLTUENT OF HEVENUE &ND INSULANCE)

sace

NZ DELIl: THS 23rd Jenuery, 1974.

NOTIFICATIN
INCHE TiX

No. 547 (F.No. 404/1{5/74«1TCC): In exercise of the poweréwcnferred by
gub-clanse (iii) of Clause (44) of Section 2 of the Income-tex hct, 1961,
(43 of 1661) the Central Governuient hereby authorises Shri Molkd. Zakamllzh
who is & Gezetted Jfficer of the Central Government to exercise the powers
of a Tax Recovery Officer under the said Act.

2, . Tais Notification shall cone into force with irmediate elffeet.
Sa/-

, (MN. Henbiar)
 Under Secretary to the Governnent of India

The Meanager,
Governnent of India Press,
New Delhi.

No. 547 (F.No.404/15/74-ITCC). : : o

Coyy forwarded to:— ‘ t

i. All Conmissioners of Income—tax.

2. 411 4dcl. Cornzissioners of Ineome—tax.

3. 411 Lirectors of Ingpections

4. The Director, 1&S (DT) Staff College, Nogpur. ,

5. The Comptroller & Auditor General of India, New Celhi (25 copies)

8. The Aceountant General, lMadhya Fradesh, Bhopal. -

7. The Chief Secretary, Govi. of Madhya Fradesh, Dhopal.

8, Shri E.B. Venkatasubranenian, Joint Secretory and Legal Ldviser,
Ministry of Law, New Delhi.: _

9. 411 3fficers/Sections in Board's office.

10. Builetin Section (3 copies)

11, Guard file.
) <

X oNe Naabier .
Under Secretary to the Governcent of Indias

LK.

No.CC/ITCC/652/204/B5T/T8. ~




